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In pursuance of the provisions of clause (3) of Anicle 148 of the Constitution, the Governor
15 pleiied 1o order the publication of the following English transkation of notification No. 282/59.
1-2005-16 (Kha)-91, dated March 23, 2005, -
No. 182/59-1-2005-16 (Kha)-91
: March, 23, 2005
In exercise of the powers conferred by section 37 read with sub-section (3) of section 10 of
the Unar Pradesh Ehadi and Village Industrics Board Act, 1960 (U. P. Act no, 10rof 1960), the
l:,'lmrPrudr.-mKhadi:nd\fiﬂlg:wnm-iﬂhd.gmwiuumiunfutmm
Gavernment, makes the following regulatons for regulating the recruitment and conditions of
service of persons appointed 10 the Uttar Pradesh Khadi and Village Industrics Board (Group-D)
Service:
THE LUTTAR PRADESH KHADI AND VILLAGE INDUSTRIES BOARD (GROUP-Dj
SERVICE REGULATIONS, 2005
PART |-General :
I. Short title and commencement.—{i) These regulations may be called the Ultar Pradesh
Khadi and Village Industries Board (Group-D) Service Regulations, 2005,
(i) They shall come into force with effect from the date of their publication in the Gazetie,
2. Status of service.—Utiar Pradesh Khadi and Village Industries Board {Group-D)
Service comprises Groups *D’ posts.
Definition.—{ 1) In i unless there is anything repugnant in the subject
ar conlext : ]
{a) *Act’ meuns the Unar Pradesh Khadi and Village Industrics Board Act, 1960
(h) *Appointing Authority’ means the Chiel Executive Officer ;
(¢) ‘Board® means the Uttar Pradesh Khadi and Village Industrics Board established
under section 4 of the Act :
(ef) *Chiel Exeeutive Officer” means the Chicl Executive Officer of ihe Board ;
{e) "Citizen of India’ mcans a person who is or is deemed 1o be a cilizen of India under
Part-1l of the Constitution : " '
(1 "Constitution” means the Constitution of India ;
(4] 'Gnvmumnl‘mlbesmcﬁwmumnfmww; g
(h) “*Member of Service' mcans a person substantively appointed under these
regulations or thie regulations in force prior to the commencement of these regulations 1o
a post in the cadre of the service *
(/) 'Service’ means the Uttar Pradesh Khadi and Village Industries (Groups-D)
Service ; F
) Subsuntive Appointment’ means an appointment not being an ad-hoc
appaintiment on a post in the cadre of the service, made afier selection in accordance with
Irmrtgulﬂiﬂmwﬂ#mmm‘uianpiwwﬂlﬂmmlurﬂm
regulations ;
(k) "Year of Recruitment’ means a period of twehve months commencing from the first
day of July of a calendar year :
(2) Words and expressions not defined in these regulations bt defined in the act, shall have
the meanings respectively assigned to them in the Act.
1 ) e a2
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PART lI=-Cadre -
4. Cadre of service—{1) The mmhd‘ﬂnm::ﬂufm“mufwmﬂu:ﬂn
ghall be such as may be determined by the Board from time to time.
[Z)Tluum;thnrmuﬂnfmmnfmmndulhmlmdmvwng
of the same are passed under sub-regulation (1) be as given in column 2 of appendix. '
Provided that-
" (i) the appointing authority may leave unfilled or the board may hold in obeyance
any vacant post, without thereby entitling any person (o compensation ; o
{ii) the Board may with thc previous approval of the Govemment create such
additional permanent or temporary posts as it may consider proper.
_ Part Hi-Recruitment
5. Source of recruitment.—Recruitment to the various categories of posts in the service
shall be made from the sources as mentioned m column 6 of appendix.
6. Reservation.—Reservation for candidate belonging to the Schedule Castes. Schedule
Tribes and other catepories shall be in accordance with the orders of the Government in force at &
time of recruitment, : .

PART IV—Qualifications
7. Nationality.—A candidate for direc) recruitment to 2 post in the service must be:

it} a citizen of India; or

(B} 4 Tibetan refugee who came over 1o India before the 1" January, 1962 with the
intention of permanently setiling in India; or

{¢) a person of Indian origin who has migrated from Pakistan. Burma, Sri Lanka or any
if the East African countries of Kenya, Uganda and the United Republic of Tanzania
{ formerly Tanganayika and Zanzibar) with the intention of permanently settling in India:

Provided that a candidate belonging to category () or (¢) must be a person in whose favour
a cenificate of eligibilities been issued by the Government: [

Provided further that a candidate belonging to category (b) will also required 1o obtan a
certificate of chigibility granted by the Deputy Inspecior General of Police, Intelligence Branch,
Uttar Pradesh:

Provided also, that il 3 candidate belongs to calegory (c) above, no centificate of eligibiity
will be issued for a period of more than one year and the retention of such a candidate in service
beyond the penod of one ycnﬂnllb:mh;mmhnmqumng Indian citizenship.

Note.— A candidate in whose case a certificate of eligibility is necessary but the same has
neither been issued nor refused, may be admitted to an examination or interview and he may also
be provisionally appointed subject 1o the necessary certificale being oblained by him or issued in
his favour.-

8. Academic qualification.—A candidate for recruitment to various posts in the service .
must possess the minimum qualifications against each post in column-4 of appendix.

9. Preferential qualifications.—A candidate who has:

{f) served in the Territonial Army for a minimum period of twa years | or |
|

{if) obtained training from all India Khadi and Village lidustries Commission or from
an Institution recognized by Khadi and Village hdmiﬂ Commission and Khadi and
Village Industries Board shall -

Other things beiny equal. be given preforence in the matter of direct recruitment.
[



10 Age— A candidate for direct recruitment 1o the vanows posts in the service musi have
artamed the minimum age of eighteen years and must not have attained the age of more than thiny
two years on the first day of July of the Calendar year in which vacancies are advertised -

Provided that the upper age limit in the case of candidates belonging 1o the Scheduled

Cusies. Scheduled Tribes and such other categorics as may be nolified by the Government from
time 1o time, shall be greater by such number of years as may be specified. _

11, Character.— The character of a candidate for direct recruitment to a post in the sorviee
must he such as 1o render him suitable in all respects for employment in the board. THe appointing
aulhorily shall satisfy itsclf on ihis point.

Nate,—Persons dismissed by the Union Govemment, or by a State Government, or by a
Local Authority. or a Corporation, or Bady owned or controlled by the Union Government . or &
State Government shall be ineligible for appointment to any post in the service, pemsons convicted

ol an offence involving moral turpitude shull also be incligible.

12. Marital status—A male candidate who s more than one wife living, or a female
candidate who has married o man alresdy having a wilie living, shall not be eligible for appoiniment
io a post in the service:

b Provided that the Board may, if satisfied that there exist special grounds for doing, so
excmpl uny persan limmh:opemimufrhinmflﬂinn.

13. Phrysical fitness.—No candidate shall be appointed to a post in the service unless he by
in good mental and bodily health and frec from any physical defect Tikely to interfere with the
elficicnt performance of his duties. Before a candidate, is finally approved for appointment he shal
be required 1o produce a Medical Centificate of fitness from the Chicf Medical Officerof a districi.

PART V-Procedure for Recruitmenr T

4. Determination of vacancies.—The appointing authority shall determine and notify 1o
the Employment Exchange in acconlance with the rules and order of the Government lor-the time
being in force and shall also advertise them in two leading newspapers, the number of vacancies 1o
be filled during the course of year, as also the number of vacancies 10 be reserved for the candidates
belonging 1o the Scheduled Castes, Scheduled Trikes and ather categorics under regulation 6.

I5. Procedure for direct recruitment.—(1) Fpr the purpose of direct recruitment there
shill be a Selection Commilice comprising |

11 Chiel Executive OfTicer or is nomince not below the rank of

Joint Chief Exccutive Officer <, Chairmar.
2 {it}  Officer In-charge of establishmen . Member,
() One Technical Officer nominated by the Chicl Execative Officer .. Member,
tev) An Officer belonging 1o Scheduled Castes, or Scheduled Tribes
nominated by the Chiel Executive OMicer e Member.
(v1  An Officer belonging to Backward Classes nominaicd by the
Chief Executive Officer : Member.
(v} An Officer belonging to Minenty Community nominated by tne
Chief Executive Ollicer ... Member,

(2) The Selection Commitiee shall scrutinize the applications and shall having regard 10 the
need for securing due representation of the candidatles belonging to the Scheduled Casies,
Schuduled Tribes and ather categories n accordance with regulation 6, call for interview such
candidaites as Tulfil the requisite qualifications.



(1) The Selection Commitice shall Mahﬂm&hﬁinﬂﬂmm&mcy
udmmwmm:mwmmhwmmi{m“m&m
obtain equal marks, the Selection Commitice shall amange their names in order of mert on the
basis of their general suitability for the post. The number of the names in the Hist shall be larger (hu!
et |mmmrmzswm1mumwmurmmwcmmmm

forward the list to the appointing authonty.
16. Procedure for recruitment by promotion.—{ 1) Recruitmient by promotion shall be
nmkmﬂ:hﬁmdmﬂnduuﬁmmmuimhormmw;wmmm!
Conmitiee comprising : : . 4 i
(i), Appointing authority or his nominge not below the rank of

Joint Chiel Exeeutive OfMicer. ..Chairman,
(i) Joint Chief Exccutive Officer-in-change of the establishment .. Member.
(1) One technical officer not below the rank of Deputy Chief

‘Executive Officer nominated by the appointing authority. ... Mcmber,
(iv) An officer belonging to Scheduled Castes or Scheduled

Tribes nominated by appointing authority. ... Mcmber,

Provided that in case there is no member belonging 10 Backward Class in the Sclection
Commitiee officer belonging to backward class shall be nominated by the appointing authority as
an additional member of Seleetion Commitiee.

(2) The appointing authority shall prepare cligibility list of the candidate in accordance with
the Uttar Pradesh Prometion by sclection (on the posts out side the purview of the Public Service
Commission) cligibility Hst Rule. 1986, as amended from Gime to lime and place it before the
Deparimental Promation Commitiec along with their character roles and such’ other reconds
pertaining to them as may be considered proper. - '

{3) The Departmental Promation Commiitee shall consider the cases of the candidates on
ihe basis of the récords referred 1o in sub-regulation (2) and if it considers nocessary, W Ny
interview the candidates also.

{4) The Deparimental Promotion Commitice shall preparc a list af sclected candidaes
anmgudiumdcfn{lcﬁinrilyun:lmdhm:mnw‘hkhﬂuywmhcpmnﬂadand
forward the same 1o the appointing authority. b

17. Combined select list.—If in any wdmwﬁmmmﬂcﬁnrﬁ by
direet recruiiment nqdhypmnﬂﬁnmncmﬂﬂmﬂnﬁuﬂﬁﬂdullh:mdbymwumtmg
authority by taking the names of candidalcs from the relevant lists in such manner that the
prescribed percentage in maintained, the first whhliﬂhﬁmh‘ﬂummpninmdhy
[ArQo 0.

Fﬁlrwmmm-ﬂ"ﬂm

18. Appointment—{|) The appointing suthorily shall make appoiniments against the
exisiing vacancies and on the occumence of substantive vacancics by tuking the naimes ol
candidaies in .mminwmmmmuﬁ-mm@mummm
shall remain valid for one year from the date of list preparation.

lllrnmmmmmmﬂ-ppuim“iundhmqwuu!mnﬁcﬂhﬂhma
cmnbimdmhrdhll;h:hcmund,nmiudriguumnﬂpfmwminmﬂuufwmu
determined in the selection.
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19. Probation.—{|) A person on substantive appoiniment {0 a post in the service shall be
placed on probation for & period of two years.

{2} The oppointing authority may, for reasans 1o be recorded extend the period of probation
in individual cases, specifying the date up o whichthe extension is granted :

Provided that save in 4 exceptional circumstances, the period of probution shall not be
extendal beyond one year and in no circumstance beyond two years.

l‘ﬂIrﬂlppemm:hmﬁmqﬂhﬂyuwmmmwuﬂwnﬂﬂﬂ:mﬂor
probation or extended period of probation that a probationer has not made sulficient use of his
opportunities or has otherwise failed 10 give satisfaction, his service may be dispensed with.

(4) A prohationer whose services are dispensed with under sub-regulation (3) shall not be
cntitled-io any compensation.

{5) The n;lpomnn; authority may allow coniinuous scrvice rendered in an officiating or
lemparary cupacity in a post included in the cadre of the service or any other equivalent or higher
okl o be taken into account for the purpose of computing the period of probation.

20. Confirmation.— A probationer shall be confirmed in his appointment at the end of the
period of probation or extended period of probation iF-

{ut) his work and conduct is reporied ig be satisfactory ;
(k) his integrity is certified ; and
(e} the appointing authority is satisfied that be is otherwise fit for confirmation,

21, Seniority.—{1) Except as hercinafier provided, the seniority of persons in the cadre of
service shall be delermined from the daie of the order of substantive appoiniment and il two or
more porsons are appointed logether, from the order in which their names are amranged in the
appointment order:

Provided that if the appomtment order specifies a particular back date with effeet (rom
whith a person is substantively appointed, that date shall be deemed 10 be the date of order of .
stthstuntive appointment and in other cases is will mean the daie of isspe of the order:

Provided further that, il more mmnncmlerul‘lppmnﬂmum issued in respect of any onc
selection, the seniority shall be as mnumnd in the combined order of appointment issued under
sith-regulation (2 of Regulation 18.

i2) The seniorty fter se of persons appointed directly on the resull ol‘ any one selection,
shall be the same us determined by the Selection Commitiee:

Provided that a candidate recruited directly may lose his scniority if he fails 1o Join without
valid reisons when a vacancy is offered 1o him. The decision of the appdinting authorily as lo the
vahdity of reason shall be final.

13) The scniority infer s¢ of persons appoinied by promotion on the result of any onc
sclection shall be the same as it was in the cadre from which they were promoted.

PART Vil—Pay etc.

22. Scale of pay.—(1) The scales of pay admissible 1o persons appointed 10 the virious
categorics of posts in the service, whether in a subsiantive or officiating capacily or as a lemporary
measure, shall be such as may be determined by the Board. with the prior approval of the
Government from lime to lime.

(2) The scales of pay in rmuuuuim:ormnmmm:unhupmguimmm
wdicated sgainst the each post in Column 5 of the ﬁnlmdlx
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23, Pay during pnma—mnpmmmirh:hm-m-innm
permanent service of the Board, shall be allowed his first increment in the time scale when he hus
completed one year of satisfactory service and second increment afler Iwo years service when he
has completed the probationary period and is also confirmed :

?mvi&dumlrm:whduruuhﬁmkuqﬁﬁmmﬁumﬁw-wﬂm
conduct. such extension shall not count for increment, unless the appointing authority - directs

otherwisc,

{2} The pay during probation of a person who was alrcady holding a post under the Board
shall be regulated by the relevant orders of the Board ©

Provided that if the period of probation is extended on account of unsatisfactory work and
conduct, such extension shall not count for increment. uniess the appointing authority directs
otherwise, :

with the affairs of the State. E

24. Criteria for crossing elficiency wF{I]Hupumﬂullbcdhm fo cross—

(/) the first efficiency bar or the single efficiency bar (where there is only one
efficiency bar) unless hilwmindmﬁuﬂmﬁmﬂmbtﬂimﬁhiﬂ
integrity is centified, and

{if) the second efficiency bar unless be has worked diligently and to th best of his
ability, his work and conduci are found to be satisfactory and his imtegrily 15
centified. .

PART VIII—Orher provisions.

15. Canvassing.—No recommendation, cither written or oral, other than those required
under the mgulninmmﬂiuhhwmpmurmiuwiu be taken into consideration. Any attenipt
on the part of o candidate to enlist support directly or indirectly for his candidature will disgualify
him for appoiniment. - :

26. Regulation of other matters—In regard io the matters nol qﬂ:!hﬂymwdby
these regulations, or by special orders, persons _appoinied to the cadre af the service shall be
governed by the rules, regulations and orders applicable generally to Govemmient Servants serving
in connection with the affairs of the State. A ; i

27. Relaxation from the coaditions of serviee—Wherc the Board is satisfied that the
operation of any regulation regulating the conditions of service of persans appointed 1o the sf'-ﬂitt
causes undue hardship in any particular casc il may, notwithstanding anything contained in the
regulations applicable 1o the case. by ordcr, dispense with or relax the requirement of thal
regulation 1o such extent and subject 1o such conditions as it may consider necessary for dealing
with the case to & just and cquitable manner ;- J

Provided that where such # regulation has been made afier previous sanction ol the
Government, the Government shall be consulied before the requirement of the regulations arc
dispensed with or relaved. P %

18. Saving—Nothing in these regulations shall affect rescrvations and other concessions
required fo be given 1o the candidates belonging 1o the Scheduled Castes, Schaduled Tribes and
other special categorics of persons in accordance with the orders of the Government issued from
time 1o time in this touard.
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APPENIMX

Sl Name of Post Wo. of post Qualifications Scaleof  Sourcoofl

THo. Per. Tem. Total Pay Reeruitment

I 2 3 & 5 L]

I Book Binder [} ] 1 L. Jumior High School Rs, 2750-70- By direct
2 Cefulicaic of any 3800-4400 recTuitment
institution of working as )
book binder
3. Two years practical
expenience of working es

X book binder

1. Daitan I . 1 I. Junior High School Rs. 261060 -l
2. Experience in I 50-65-3540
nmmtmng and operating M

. cyclo style machine N
3 Ciardener I =+ 1 L Ability o resd and Rs. 2550-55. ! -do-
. wriie 2660-60-3200
2 Expenence in Gardening

4 Packer ) - 2 Lfchs ~do- -do-
2. Experence in Packing

5. Sweeper 4 il 15 Schm - -do-

B Cleaner 3 - 3 el -tdo- ~do-

T Treasury Messenger I I 5% class and sbie 10 ply do- -do-

B Siore Anenden 2 ¥ 2 ~do; do- -

9 Poow/'Chowkackar 188 -] 2353 -do- -t -ddo-

Chiderly and Watctan

10, Lab Abencent 2 a & 1, High School -do. -do-
2. Experience in
laboraiory work

11 Sales Aembeny . §] 1T 1. High School ~dhs- wdl-

Anendent 2. Expeérience in sales

12, Production Attenden 1 - 1 fnlﬂlﬂ*h]ﬂy ~da- -
eycle *

13 Khalasi . 2 2 e ~da- -do-

BLANKET SCHEME

L Finishing Misny ] 2 10 1. High School Rs. 2750-70- By direct
2. One years practical IRO0-TE4400, recruibmenit
expeniciice mn finishing of

2 1] 4 &5 1. High School -da- By promtion

Supervisar Spinning 2 Onc years praciical from amongest
experience i Spinning lllﬂn;llve!‘y
wraving { appointed
= Master

SpinnerSpin-
ning Imstrucions
who have
completed two
VERIS SETWACE
s yuch an the
firs: day of the
. year of




1]

1. Boijer's Cenificate
1 Two years experience
of work on maching

1. High School

. Miswry i

Rs. 2750.T0-
JE00. 75400

L]

Senior Spinning 12
Gusde Musier Weaver

Carpruter 4

Re 2750-70-
IBO0-TA-4400
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i _ GLUR Sl'!!ﬂ'lﬂhll..l'l GUR SCHEME s = m=]"
. 3 4 5 6 =
Ciw Denniors- 34 - 1% &) Fas Gour Demons- TR By dirave
s PP | ibwe b - Arwn 754 in FeCrurmcy
Pranbuct 1 "Ehm
Spwvisling Pt ksl 2. Trawned it ianadactur-
g idiat ing Clor and Khandsan from
recognized  imstiubon o) -
KV
b} For spocatias-
I High Schonl,
I Two yewrs ma s .
ing expenence of rope, ban ;
ﬂ L]
B Pt Prasbict - . £ 1 ihigh Schoul Rs. J6lusdl  ly pronwnon
| et sy e 2 Mammg m Palmger 3 50-65 0%0 G aiTmHIEsl
g From  Khad substanmnily
and  Village  Inddusinies ajypomic
Commassion, Palmgus
Ceunden, whas
1 - Karvie v
- cimpheted
Thuce vears
service as sisch
o e Firt s
o the vew ol
y reCAnten.
B Nasier Faper A . 51 Migh Schaol $ <t Hy pervemmstenm
1 Traimng n Tapping Frosm ariigat
Frapen Khsds and Village sitbatantive |y
Irsderstrees { omummssson appuanivyd
Falmypm
Unubdes. wha
have
wonmpled
three years
wervng g% swh
ety e Binst day
o the year ol
FeCrimRen
4 (LR P I I 1 High Schoal wabar- Ry doewt
. ] Expericnce ol TeCru il
i fa i Tusly .
Sugar Candy Sweets aml -
other  such  desm  of N
. Pobkiar sl j
2 Paben i Gy 0 . 01 Ihgh S-u:hm;I"r Jasg.as. I direct
i L Esperiemr w froc 2000-60-0200 pocrutioent
lappng from recogmaed
Industries. of KVIC o
- 475D e S Khadi Board -
Hy ander
Ham Sajun,
Deputy Secrciary
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